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received. '!'he matter is under consi-
deration. 

Some complaints regarding delay in 
refunding share application money 
were also receiVed but further 1n-
qumes did not reveal any violation 
ot the provisions of Companies Act, 
1956. 

(b) and (c). An inspection in the 
usual course under Section 209A of 
the Companies Act, 1956 has recently 
been ordered by the Department and 
the report is awaited. 

AllegatiOns against Calcutta Chemical 
Company 

2198. SHRI NIREN GHOSH: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether attention ot Govern-
ment has been drawn to the serious 
allegations made against Calcutta Che-
mical Company, West Bengal in 'Dainik 
Basumati' dated November 4, 1980 De-
cember 5, 1980 and December 12, 1980 
and 'Business Standard' dated October 
10, 1980; 

(b) if so, has any inquiry been in-
stituted by the Company Law Board; 

(c) whether any report has been 
suhmitted; 

(d) if so, what are the contents of 
the Report; 

(e) will the Report be laid on the 
Table of the House; 

(f) if not, why; and 

(g) will any action be taken on the 
basis of the Report? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
P. SHIVSHANKAR): (a) Copies of 
'Dainik Basumati' (published from CaL 
cutta) of the issues dated 4tb Novem-
ber 1980, 5th December, 1980 and 12th 
December, 1980 are not readily :lvail-
able but tbe 'Business Standard' dated 
ll)tb October, 1980 does not appear to 
_taio any news report regarding this 
company. However, a letter dated 

27th January, 1981 bas been received 
in the Department from the Hon'ble· 
Member drawing tbe attention of Go-
vernment to the press reports referred. 
to. 

(b) to (d). An inspection of the 
books of accounts of the Company 
under section 209A of the Companies-
Act was ordered in December 1979 as 
a large number of complaints bad been 
received in the Department from the 
ha h l ~ and ex·directors of the 
company. The inspection report, (re-
ceived in the Department on 30th Octo-
ber, 1980) revealed various irregulari-
ties and a t~ of mismanagement. The 
significant fit· dings related to falsifica-
tion of the ~l h  accounts and dis-
tortion 0: the working results of the 
company for ~h  years ending 30th 
.Tune, 1976, 30th .Tune, 1977, 30th June, 
1978 and 30th Juue, 1979 with a view 
to present a better financial position of 
. tbe company, participation in the day-
to-day management of the company of 
one Shri D. P. Barua, who was neither 
a director nor an employee of the como. 
pany, as an invitee to the meetings of 
tbe Committee of Management; acquisi-
tion of shares by Shri D. P. Barua 
which could eventually lead to the 
change in the control and management 
of the company to its detriment; selling 
arrangements with Mis. Aparna Dis-
tributors Pvt. Ltd. and Mis, A. K. 
Pbarmaceuticals Agencies Ltd, Nepal' 
prejudicial to the company's interest, 
bulk purchases of sub-standard oil from 
Mis. Ganga Soap Factory despite its 
unsuitability; purchase of tallow dur-
Ing the years 1977-78 and 1979-80 at 
unduly rugh rates; serious shortage in 
the stocks and above all the ftnalisation 
of the accounts for the years 30th June, 
1977 to 30th June, 1979, without depict-
ing the true and fair view ot the state· 
of affairs of the company in contraven-
tion of the provisions of the Act. 

(e) and (f), The answer to earlier 
parts of the question highllgbts, the 
main irregularities. However, It will 
not generally be In public interest to 
lay a copy of the Inspection report(s) 
on the Table of the House not only 
because it might atreet the free and 
frank expression of opinion by the in-
specting otftcers but also becauae the-
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reports may contain one-sided views 
of the inspectors and the company in-
spected mi;ht not have had due oppor-
tun.ity to explain the points mentioned 
in the inspection report. 

(g) On the basis of the findings of 
the inspection report, a show cause 
notice under section 408 (1) of the Com-
panies Act, 1956 had been issued to the 
company and ail its directors by the 
Company Law Board as to why direc-
tors should not be appointed under the 
aforesaid provisions in order to prevent 
the affairs of the company beil18 con-
ducted either in a manner which is 
oppressive to any members of the com-
pany or in a manner which is prejudi-
cial to the in,terest of the company or 
public interest. The reply of the com-
pany has since been received and the 
matter is under examination. Further, 
on the basis of a complaint under Sec-
tion 409 ~ the Companies Act, 1956 by 
one of the Directors of the company, 
the Company Law Board by its erder 
dated 19th December. 1980. directed 
that pending the completion of the en-
quiry under sub-section (1) of section 
409 of the Companies Act, no resoiution 
of the company Or its Board of Direc-
tors poassed or that may be passed or 
no action taken or that may be tllken 
to effect a change in the Board of Di-
rectors after the date of complaint 
shall have effect unless confirmed by 
the Central Government. The enquiry 
under Section 409 is in progress. 
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SOcial Security of Lawyers 

2200. SHRI BHOGENDRA JHA: 
Wiil the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether it is a fact that majority 
of lawyers at all levels are facing con-
ditions of material provisions due to 
lack of briefs by paying clients; 

(b) if so, the actual state of affairs 
and reaction thereon; 

(c) whether any scheme of social 
security, provident fund, guaranteed 
briefs at Government cost, Ubraries, 
residential lands etc., is being contem-
plated. if BO, details thereabout. it not, 
the reasOns th ~  




